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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J SREENIVAS RAO

[ 3418 ]

WRIT PETITION NOs: 6949

W.P.No.6949 0F 2015

Betwee n:

6951 954 a2 70 2 &70 oF 2015

Mtandt Rentals Ltd., 1718, west Mada church Road, Royapuram, chennai-600013'

i;;iil;a;. il;; ov its senior EieCutive (op-erations)' R Suresh S/o M' Ramasamv'

aoed 37 vears, H.No. 16-ii:1'HM:/MEd:"i;;ha;i'Nasar East, lt/loosaram bagh'

H"yderabad- 500036 Telangana State

...PETITIONER

AND
I

2

State of Telangana, Rep.by its Principa.l Secretary' Transport

Department, Transport wing, Secretariat, Hyderabao'

The TransPort Commissioner,
Somaiiguda, HYderabad.

The State of Telangana, RTA ComPlex,

RandB

3. The Asst. Secretary and Regional Transport Officer' RTA' Malakpet'

Hyderabad (East), HYderabad'

4. The Assistant lr/otor Vehicles lnspector (code No.621 1), RTA, Hyderabad

(Ealt) offlce, N/oosarambagh, Hyderabad'

5. The Director, Automobile Research Association 
-of .lndia, Regd. off s'No 102'

" t;iri-Hiil,off iiJo noia, Kothrud, Pune- 411038, Maharashtra'

6.TheRegistrar,JawaharlalNehruTechnologicalUniversityKukatpally,R'R'
District- 500085.

{RRS and 6 are deleted from the array ol parties as per court dated

ialostzots in wP)

...RESPONDENTS



4L?.tE'

Petition under Artjcle 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction particularly one in the nature of a
wRlr oF lvANDAtvus decraring the proceedings R.No.446lR/2015 dated .19-02-

2015 of the 2nd respondent herein in treating Articulating Boom Lirl Machine
bearing Sl.No. g28g35 as l\,4otor Vehicre instead of treating the same as Machine
as illegal, arbitrary, contrary to the provisions of Motor Vehicres Act, ,198g and
central [/otor Vehicres Rures, 1989, as against the setfled raw and the principres
of natural justice and consequenfly direct the respondents 2 lo 4 rct forthwith
release the Articulating

petitioner.

Boom Lift Machine bearing SI.No. 92g91)5 to the

O:1 F 201 WPMP. NO: 248 0 201

Petition under Section 151 cpc praying that in the circumstancesi stated in
the affidavit fited in support of the petition, the High Court may be pleased to
dlrect the 3rd respondent to direct the respondents 2 to 4 to forthwith release the
Articulating Boom Lift lr,4achine Bearing Sl.No. g2gg35 to the petitioner.

W.P.No.6951 OF 2015

Between:

lvtandi Rentals Ltd., 17l8, we:t Mada church Road, Royapuram, chennai-600013.Tamilnadu, Rep by its Senror Execurrve (operations), n. sriesn, sti''M.'ffi;:.r"""#;laged 37 years, H.No. ro-rr-ioTvriillsd, -ir*r;;;i'N:s:r;'E;.tl'Na"""r;';r""b?sil;
Hyderabad- 500036 Terangana State.

...PETITIONER
AND

1. State of Telanoana. Ren. by its prjncipal Secretary, Transport R8613
D e p a rtm e n t, Tia n s p o rt *i n (. S ec ie i i ii a i, 

-n 
vii JiI L,; o.

2. The Transoort Commissioner, The State of Telangana, RTA Comple>.,Somajiguda, Hyderabad.

3. The Regionat Transport Officer, RTA, Medchal, R R District.
4 Th.e Assistgnt lr/otor Vehicles lnspector (Code, No. 094), RTA, MedctratOffice, R. R. District.

5. The Director, Automobile Research As5e6iation of lndla, Regd. Off S. \o, 102,Vetal Hil, Off paud Road Kothrud, pr;;_;liOaB",'wlharasntra

6. The Reoistrar, Jawa harla l- N^ehru Technology University Hyderabad,Kukatpally. R R Districr - 5OOO85.

i

:.....



.,,RESPONDENTS

Petition under Nlicle 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue a Writ, Order or Direction particularly one in the nature of a WRIT OF

TuANDAMUS declaring the proceedings R.No.446/R/201 5 dated 1 902-2015 of the

2nd respondent herein in treating Articulating Boom Lift Machine bearing sl.No.

0300071351 as lvlotor Vehicle instead of treating the same as Machine as illegal,

arbitrary, contrary to the provisions of lvlotor Vehicles Act, 1988 and Central Motor

vehicles Rules, 1989, as against the settled law and the principles of natural justice

and consequently direct the respondents 21o 4 to forthwith release the Articulating

boom Lift machine bearing Sl.No. 030007'1351 to the petitioner.

l.A. NO: 1 OF 2015{WPMP. NO: 9250 OF 2015)

Petition under section 15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondents 2 to 4 to forthwith release the Articulating boom Lift Machine

bearing Sl.No. 0300071351 to the petitioner.

W.P.No.6954 OF 2015

( RR5 and 6 are deleted from the array ol parties as per court dated
18/03/2015 in WP)

Between:

SS Rise Equipments, H.No.7-1-'107, Ferozguda, Secunderabad - Rep ' .by.^ils
minaoN.q Pahrier, K.jayanth Reddy, S/o Srinivasa Reddy,Aged 5-6^Years, FUo 405'

Snant]ni Apartments, 6nagyanagar Colony, Kukatpally,R.R Di'trict-500072

...PETITIONER

AND
'1 . The State of Telangana, Rep.by its Principal Secretary, Transport RandB

Department, Transport wing, Secretariat, Hyderabad

2. The Transport Commissioner, The State of Telangana, RTA Complex,
Somajiguda, Hyderabad.

3. The Joint Transport Commissioner & ASRTA, RTA Complex, Somajiguda'
Hyderabad

4. The Asst.lvlotor Vehicles lnspector, (Code 6207)' Hyderabad, (East Zone)
RTA Moosarambagh, HYderabad.



5. The Dirertor, Automobile Research Association of lndia, Regd. Off S.No. 102,
Vetal Hill, Off Paud Road, Kothrud, Pune-4'1 1038, Maharashtra.

6. The Registrar, Jawaharlal Nehru Technological University, Kukatpally, R. R.
District-50008 5.

( RRS and 6 are deleted from the array of parties as per court dated
18/03/2015 in WP)

...RESPONDENTS

Petition under Anide 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to lssue a Writ, Order or Direction particularly one in the nature of a WRIT OF

MANDAN4US dectaring the proceedings R.No.446/R/2015 dated 19_02-1t015 of the

2nd respondent herein in treating Articulating Boom Lift tVachine bearing Sl.No.

0300086385 as lvlotor Vehicle instead of treating the same as Machiner as illegal,

arbitrary, contrary to the provisions of Motor Vehicles Act, 1988 and Centrai Motor

Vehicles Rules, 1989, as against the settled law and the principles of natural justice

and consequently direct the respondents 2 lo 4 to forthwith release the ,\rticulating

B00m Lift Machine Bearing Sl.No. 0300086385 to the petitioner.

t.A. NO: 1 OF 20Is(WPMP . NO:9253 OF 2015)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased direct

the respondents 2 to 4 to forthwith release the Articulating boom Lift tvtachine

bearing S1.No.0300086385 to the petitioner.

W.P.No.69E2 OF 2015

Between:

Mtandt Rentals Ltd, 1718, West Mada Church Road,Royapuram, Chennai_600013,
Tamilnadu, Rep by its Senior Executive (operalions), R. Suiesh. S/o fV Ramasamv
p.Se.d 37 ye?ls..tl,I!9 16-11-16lllllMt80, Prashani Nagar East, wtoosa.am Uig6,
Hyderabad- 500036 Telangana State.

...PETITIONER

State 
. 
Of Telangana, Eep !y its Principal Secretary, Transport RandB

ueDarlment, I ralsport wing, Secretariat, Hyderabad.

Ilg , 
Trlnsport .Commissioner, The State of Telangana, RTA

Uo mptex, Somajiguda, Hyderabad.

AND

1

2

!



3. The Regional Transport Officer, R.T.A. Medchal, R. R. District.

4. The lrrlotor Vehicles lnspector, (Code No. 6060), Unit Office, Kukatpalli. R. R.
District.

5. The Director, Automobile Research Association of lndia, Regd. Off S.No. 102'
Vetal Hill, Off Paud Road, Kothrud, Pune,- 411038, lVaharashtra.

6. The Registrar, Jawaharlal Nehru Technological University Hyderabad,
Kukatpally, R R District -500085.

(RRs and 6 are deleted from the array o! parties as per Court order dated
18/03/2015 in WP)

...RESPONDENTS

Petition under Nlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue a writ, order or direction particularly one in the nature of a WRIT OF

t\4ANDAIMUS declaring the proceedings R.No.446 lRl2015 dated 19-02-2015 of the

2nd respondent herein in treating Articulating Boom Lift Machine bearing

s1.No.929411 as Motor Vehicle instead of treating the same as lvlachine as illegal,

arbitrary, contrary to the provisions of lr,4otor Vehicles Act, 1988 and central Motor

Vehicles Rules, 1989, as against the settled law and the principles of natural justice

and consequently direct the respndents 2 to 4 lo forthwith release the Articulating

Boom Lift tvlachine Bearing S1.No.929411 to the petitioner.

l.A. NO: I OF 2015(WPMP. NO: 9292 oF 2015)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent s 2 to 4 to forthwith release the Articulating boom Lift machine

bearing S1.No.929411 1o the petitioner,

W.P. No.7012 OF 20',l5

Between:

Mtandt Rentals Ltd, 17l8, West t\/ada Church Road,Royapuram, Chennai-600013'
tirnitniOu, nep O[its Sehior Executive (operatlons), R. Suresh, S/o lvl. Ramasamy,
,oJo Cz veard. n.No. 16-1 1-16/M/M/80, Prashani Nagar East, Moosaram bagh'
H"yaerabaO- 500036 Telangana State.

...PETITIONER

AND
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:!a!9 .Of TeJangana, t"p. _.]Sy its principat Secretary, Transp,ort RandB
uepartment, I ransport wing, Secretariat, Hyderabad.

The 
. Transport Commissioner, The State of Telangarna, RTA

Complex, Somajig uda, Hyderabad.

T.he Regional Transport Officer, R.T.A. Hyderabad (North), Trimulgiri,
Hyderabad

The Assistant Motor Vehicles lnspector, (Code No. 61 12), RTA, Hyderabad
(North) Office, Hyderabad.

The Director, Automobtle Research Association of lndia, Regd. Off S.No. 102,
Vetal Hill, Off Paud Road, Kothrud, pune,- 41 1038, lrlan'arasitra.

The 
. 
Registral 

_ Jawaharlal- 
^Nehru Technological University Hyderabad,

Kukatpally, R R District -50008S.

(RR5 and 6 are deleted from
18/03/2015 in WP)

the array of parties as per court dated

...RESPONDENTS

Petition under Articre 226 ol rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or Direction particularly one in the nature of a

wRlr oF IVANDAMUS decraring the proceedings R.No.446lR/ 20.r 5 daed 19-02-
2015 of the 2nd respondent herein in treating Articurating Boom Lift Machine
bearing s1.No.592275 as Motor Vehicle instead of treating the same as Machine
as illegal, arbitrary, contrary to the provisions of Ivlotor Vehicles Act, 198g and
central lvlotor Vehicles Rures, 19g9, as against the setfled law and the principles
of natural justice and consequenfly direct the respondents 2 to 4 tc forthwith
release the Articulating Boom Lift Machine Bearing sl.No. 5922?,5 to the
petitioner.

3

4

5

6

l.A. NO: 1 OF 2015(wPMP. NO: 9333 oF 201s)

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
direct the respondents 2lo 4 to forthwith release
Ivlachine bearing Sl.No. 59227 S to the petitioner.

the Articulating Boom Lift

W.P.No.70 56 0F 2015

..X.'r

Between:
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SS Rise Equipments, H.No.7-1-107, Ferozguda, Secunderabad Rep., by its
managing Partner, K..layanth Reddy, S/o Srinivasa Reddy, Aged 56 Years, R/o 405,
Shanthi Apartments, Bhagyanagar Colony, Kukatpally,R.R DistricL500072

...PETITIONER

AND

1 State of Telangana, Rep.by its Principal Secretary, Transport R&B
Depa rtment, Tra nsport win g, Secretariat, Hydera bad.

The Transport Commissioner, The State of Telangana, RTA Complex,
Somajiguda, Hyderabad.

The Joint Transport Commissioner & ASRTA, RTA Complex, Somajiguda,
Hyderabad

The Asst.N/otor Vehicles lnspector, Hyderabad, (Central Zone) RTA Complex,
Somajiguda, Hyderabad.

The Director, Automobile Research Association of lndia, Regd. Off S.No. 102,
Vetal Hill, Off Paud Road, Kothrud, Pune-41 1038, Maharashtra.

The Registrar, Jawaharlal Nehru Technological University, Kukatpally, R. R.
District-s00085.

(RR5 and 6 are deleted from the array of parties as per court dated
18/03/2015 in WP)

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to lssue a Writ, Order or Direction particularly one in the nature of a WRIT

OF IVANDAIVUS declaring the proceedings R.No.446/R/2015 dated 19'02-2015 of

the 2nd respondent herein in treating Articulating Boom Lift Machine bearing

Sl.No. 0300016372 as lVotor Vehicle instead of treating the same as l/achine as

illegal, arbitrary, contrary to the provisions of Motor Vehicles Act, 1988 and Central

Motor Vehicles Rules, '1989, as against the settled law and the principles of

natural justice and consequently direct the respondents 2 to 4 to forthwith release

the Articulating Boom Lift Machine bearing Sl.No. 0300016372 to the petitioner.

l.A. NO: t OF 201S(WPMP NO:9388 OF 2015)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased direct

the respondents 2 to 4 to forthwith release the Articulating Boom Lift lvlachine

Bearing Sl.No. 03000'16372 to the petitioner.
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Counsel for the Petitioner : SRI C.L.N.GANDHI

counsel for the Respondents No.1to4 , 
""8 S"J?Hiigi.3ffrr",

The Court made the following: COMMON ORDER

t___ ../ai
t



THE HON'BI,E THE CHIEF JUSTICE ALOK ARADHE
AND

TIIE HON'BLE SRI JUSTICE J.SR-EENTVAS RAO

WRIT PETITION Nos.6949 6951. 6954. 6982. 7Ol2 and,
7056 of.2OLd

COMMON ORDER: (Per tlle Hon'ble Sri Jltstice J.Sreentuos Roo)

In a-11 these Writ Petitions, the petitioners have questioned the

proceedings issued by respondent No.2 dated 19.O2.2OL5 ln treating

their Articulating Boom Lift Machine as motor vehicle instead of

treating the same as "Machine" as illegal, arbltrary, contrary to the

prol'lsions of the Motor Vehicles Act, 1988 and Central Motor Vehicle

Rules, 1989.

2. Heard Sri C.L.N.Gandhi, learned counsel for the petitioner and

Sri M.Vlgneswar Reddy, learned Govemment Pleader for Transport

appearing for respondents ln a-11 the wrlt peutions.

3. Brlef facts of case:

3,f The petitloners Companies were established and are engaged

in provldlng safe and rellable industria-l and construction equipment

and supplles and renting of machinery for Aerial work platforms,

Material Handling Equlpments etc. The petitoners also imported

certain machines from foreign countries 1lke France and Australia.

The MANITOU make Diesel operated ArticulaUng Boom Lift of t8O

ATJ model with different serial No. 928935, il) 2005 Jt-G 6011 4 x 4

\- ./\
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Articulated Boom Lift with S1.No.0S0 00|63Z2, iii) 200 ATJ model

with S1,No.592275, iv) 180 AJJ Model w'ith S1.No.9294I1, t.) 2OO2

JLG 600 AJ with S1.No.0300086385 and !d) 660 SJ mod,:l with

S1.No.0300071351 and one such machine imported from France on

12.o8.2073.

3.2 It is further avened that the Boom Lift Machine was working at

the project site, the Motor Vehicle Inspector visited the spot,

inspected and seized the vehicles/Machines of the petitoners and

issued vehicle check report staung that peutioners have to tr)ay life

iax and regist ralion charges.

3.3 It is further averred that the State Transport Authorities have

treated the equipments of the petitioners as motor vehicies insr,ead of

treating the same as machlnes. Ouesuoning the same, the

petttloners filed writ petition Nos.3024, 3033, 3ogg, 303g, 3046 and

3050 of 2015 and the Division Bench of erstwhile High Court of

Judicature at Hyderabad for the State of Telangana and the Siate of

Andhra Pradesh disposed of the said wflt petitions by u,ay of

corunon order dated l2.O2.2OlS directing the respondent No.2 to

give opportunity of hearing to the peutioners and pass spr:aking

orders Mthln a period of seven days.

3.4 It is further averred that the petitioners filed representation on

16.02.2015 and respondent No.2 without giving opportun;.ty of\ \./

I..F-
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hearing and without furnishing the report submitted by Automobile

Research Associauon of India (ARAI), pune and report submitted by

the expert committee dated 19,02.2015 passed the impugned orders.

guesUoning the same, petiUoners ffled the instant writ pettons.

Submlsslons of learned counsel for the petitloners:

4. Leamed counsel for the petlUoners contended that respondent

No.2 without furnishing t.}.e reports subrnitted by the expert

committee dated 16.02.2O15 and 18.02.20IS and also w1thout giving

opportunity of hearing passed the impugned order dated j,g.Oz.2ols

and the same is ln gross violation of the prlnciples of natural justice

and contrary to the earlier order dated l2.O2.2OtS passed in Writ

Peuflon No.3024 of 2015 and batch.

Submlsslon of the learned Government pleader:

5. Per contro. leamed Government pleader submtts that

respondent No.2 will consider the obJections raised by the petiiloners

and pass appropriate orders in accordarrce with law after giving

opportunlty to the petitioners and requested this Court to grant

reasonable time.

Analysis

6. Having considered the riva-I submissions made by the/
a2respectlve parties and after perusal of the materlal avallable on
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record, it reveals that the peuuoners have questioned the impugned

proceedings issued by respondent No.2 dated I9.O2.2O1E on 1I-e sole

ground that respondent No.2 without furnishing the reports

submitted by the expert committee dated 16.02.201.1 and

18.02.2015 and also w'lthout giving opportunity of headng passed

the impugned order.

7. It is settled principles of law that the decision by the quasr

jurliciol autholity while passing the orders ought to have: given

opportunity to the pafty ald pass orders by givlng reasons.

8. In the case on hand, respondent No.2 even without funlshing

the report submitted by the expert committee dated 16.02.2015 and

18.02.2015 and without granting opportunity of hearing to the

petitioners passed tl.e impugned order and the same is in gross

wiolation of the principles of natural justice.

9, In Allwyn Housing Colony Welfare Association vs.

Governrnent of Andhra pradesh and othersl, the Hon,ble Apex

Court specifically held that, no adverse order should be :assed

against the party without hearing hlm.

10. In Udlt Narain Singh Malpaharla v. Addl. Member Board of

Revenue2, the Hon'ble Apex Court relying upon the judgment in

I 
izooly I scc +sl

'?arn tqe: sc lse \
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King v. London County Council [(19311 2 KB 215,243] held as

follows:

"Wherever any body of persons (1) having legal authority (2)

to determine questions affecting nghts of subjects and (3)

having the duty to act judicially (4) act in excess of their

legal authority - a writ of certiorari may issue". It will be

seen from the ingredients of judicial act that there must be

a duty to act judicially. A tribunal, therefore, exercising a

judicial or quasi-judicra-l act cannot decide against the

rights of a party without giving him a hearing or an

opportunity to represent his case in the manner known to

1aw. If the provisions of a particular statute or rules made

thereunder do not provide for it, principles of natural justice

demand it. Any such order made without hearing the

a-ffected parties would be void. As a writ of certiorari will be

granted Lo remove the record of proceedings of an inferior

tribunal or authority exercising judicial or quasi-judicial

acts, ex hgpothlrcsi it follows that the High Court in

exercising its jurisdiction shall also act judicia-lly in

disposing of the proceedings before it."

11. For the foregoing reasons, the impr-funed order passed by

respondent No.2 dated . 1g.02..2Arc is. sei aside and directed the

respondent No.2 to pass appropriate orders in accordance with law

after giving opportunity to the petitioners including personal hearing,

by furnishing the reports dated 76.O2.2015 and 78.O2.2075 within a

period of three (3) months from the date of receipt of a copy of this

order. It is needless to observe that this Court has not expressed
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any opinion on the merits of the case.
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T2 With the above direction, all the Writ petitions are disposed of.

No costs.

As a sequel, pending miscellaneous applications, if any, shall

stand closed

SD/- MOHD. ISMAIL
ASSISTANT REGISIRAR

//TRUE COPY// \Y/
SECTION OPFICER

To,
1. 9tate of Telangana, Rep !y its Principal Secretary, Transport RandB

Department, Transport wing, Secretariat, Hyderabad.
2. The Transport Commissioner, The State of Telangana, RTA Complex,

Somajiguda, Hyderabad.
3 Tte Asst- Secretary and Regional Transport Officer, RTA, Irrlalakpet, Hyderabad

(East), Hyderabad.
4. The Assistant Motor Vehicles lnspector (Code No. 6211), RTA, Hyderabad

(East) Office, Moosarambagh, Hyderabad. 
'

5. The Regional Transport Officer, RTA, Ivledchal, R R District.
6. The Assistant [,4otor Vehicles lnspector (Code, No. 094), RTA, Medchal Office,

R. R. District.
7. The Joint Transport Commissioner & ASRTA, RTA Complex, Somajiguda,

Hyderabad
8. The Asst.Motor Vehicles lnspector, (Code 6207), Hyderabad, (East Zone) RTA

Moosarambagh, Hyderabad.
9. The Regional Transport Officer, R.T.A. Medchal, R. R. Distrjct.
10. The Motor Vehicles lnspector, (Code No. 6060), Unit Office,Kukatpalli. R. R.

District.
11.The Regional Transoort Officer, R.T.A. Hyderabad (North). Trimulgiri, Hyderabad
12.The Assistant Motor Vehicles lnspectoi, (Code No. 6i 12), RiA, Hyderabad

(North) Office, Hyderabad.
13. The Joint. Transport Commissioner & ASRTA, RTA Complex, Siomajiguda,

Hyderabad
'14. The Asst.lVotor Vehicles lnspector, Hyderabad, (Central Zone) RTt\ Complex,

Somajiguda, Hyderabad.
15. One CC to SRI C.L.N.GANDHI. Advocate. IOPUCI
'16.Two CCs to GP FOR TRANSPbRT, High iourt iorthe State of Tetan3ana.

lourl
1 7. Two CD Copies.
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HIGH COURT

DATED:3011012024

(
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COMMON ORDER

WP.Nos.6949, 6951, 6954, 6982,
7012& 7056 0F 2015

DISPOSING OF THE WRIT PETITIONS
WITHOUT COSTS
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